BEFORE THE NATIONAL GREEN TRIBUNAL
 (PRINCIPAL BENCH) NEW DELHI.

ORIGINAL APPLICATION NO .608/2022

In re:

NEWS ITEM PUBLISHED IN BANGALORE MIRROR DATED

18/8/2022 TITLED “NIGHTMARE SEWAGE PLANT CHOKES
NEARBY RESIDENTS”

" INDEX

1. BRIEF NOTE ON BEHALF OF THE BBMP.
2. ANNEXURES: '

a)Permission from the Pollution control Board
b) List of grievances and demands by the local Villagers

c) Minutes of meeting/ assurances by the BBMP

d) Developmental work and funds allocated by the BBMP towards the
village development till date.
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BEFORE THE NATIONAL GREEN TRIBUNAL
(PRINCIPAL BENCH) NEW DELHI

ORIGINAL APPLICATION NO. 608/2022

18/8/2022 TITLED “NIGHTMARE SEWAGE PLANT CHOKES
NEARBY RESIDENTS”

BRIEF NOTE ON BEHALF OF THE BBMP.

1. The answering Respondent in response to the notice issue by the

Hon'ble Tribunal is detailing out few relevant facts which are germane
to the issue under consideration.

2. The plant has received approval and permission from pollution control

board for Air act and Water act and these permlssmns are up to date.

3. The plant has been establlshed on November 2015 and has been
operational since then and is presently receiving and processing 300
tons of wet waste on average. The capacity of the plant for wet waste

s s around 300-350 tons per day and in this regard the plant is
- Operational on full efficiency. '

omltted this information.
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Further, to prevent any accidental leakage on account of rain
overﬂow outside of the plant premlses BBMP regularly has made
' arrangement for lifting of such spillage and runoff water by pumplng

through tankers.

5. BBMP has consistently taken steps to control odour. Fly management
and smell by spraying suitable cultures and fogging on daily basis

since the commencement of plant operation i.e 2019.

6. There was a meeting with the villagers to address their grievances in
16/8/2022. Most of the grievances was with respect to village

- development which was outside the scope of BBMP Jurisdiction.
Moreover BBMP in a conciliatory gesture has agreed to allocate

~ funds towards development works in phased manner surrounding the
plant. It is relevant o mention that BBMP has till date allocated 18.13
crores towards village development since inception including 3 crores

~ allocated this year.

7. BBMP has already issued a work order to construct Leachate plant
inside plant premises which will give the capacity to process 50 KLD.
The cons ruction is in full swing and is ikely completed within 6
month. Once this plant is operational, the existing accidental spillage
in transportation across the city will be eliminated and the present
plant will be in compliance with SWM rules. '

8. The answering respondent is annexing

e) Permission from the Pollution control Board

' f) List of grievances and demands by the local Villagers
g) Minutes of meeting/ assurances by the BBMP
h) Developmental work and funds allocated by the BBMP towards the

village development till date.

The contents of the above note are obtained from official records and
personal knowledge of the officer in charge.
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Karnataka State Pollution Control Boara A —|
Parisara Bhavana,No.49, Church

Street Bengaluru-560l}01

Tele : 080-25589112/3, 25581383

L VARG UPlo: SWU6/2023 Fax:080-25586321
industry Colour: RED lndustry Scale LARGE eﬂ_laﬂ id: ho@kspcb.gov.in

(This document contains. 5 pages 1nelud1ng annexure & excluding additional
L L

Combined Consent Order No. AW-331040 PCBID: 103862 Date: 27/04/2022

Ref: 1. Appllcatlon filed by the applleant/orgamzatmn on: 04/12/2021 ..

lndustry/erganlzatlenlby RO, S

3.Proceedings of the ECM dated 24/02)2022 .held on 16/’02/2022_. N

Consent is hereby granted to the Occupier under Section 25(4) of the Water (Prevention &

~ herein referred to as the Water Act) & Section 21 of Air (Prevention & Control of Poltutior _

the Air Act) and the: Rules and Orders made there under - and authorized theOceupierte Operate:/carryc ut indust,
to make discharge of the eff uents & emissions cenﬁrmmg to the stipulated standards from the premices moriing
subject to the terms and conditions as detalled in the Schedule Annexed te thls order

Lecatlen:

Name of the Industrv Chlkkanagemangala Msw F’lant Bbmp

Address o Survev No 31, Chikkenagamangala Vlﬂage, Anekal Talu'k

Industrial Area: Not In I.A, T Chlkkangamangala Village,
AnekaI-Sarjapura H0b|l N DlStl‘ICt Bangalore Urban

........
...........

5 ._ : Sha" be dlseharged ]ﬂtﬂ i .:*_1_253_-._:53551:5';' L
AR B .| 'Septic tank and Soak pit ST
0.000 . .20:000  [leachate generated from the .
S f_-fpreeessmg plant shell be |
SRS R .--shall be dlspese eff‘threugh B AR
. {STP of BWSSB fer S
| treatment -

. aae el

'to be centrelled in emrss:ine etc? ére detaiied

The consent for operation is granted cens:dermg the f
fellowmg actw:tles/Product

mumelpal sehd waste (msw)
in an area of 5.46 acres

JE— T

— . - rrm

This consent is valid for the period from 01/07/2021 to 30/06/2023
- To,

Chikkanagamangala Msw Plant Bbmp

Sarjapur Hobli, Bengaluru,
Karnataka

2. Master Register.
3. Case file.
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Karnataka dtate Follution Lontrol Bsoard

Parisara Bhavana,No.49, Church | |
Street,Bengaluru-560001 | r

Tele : 080-25589112/3, 25581383 |

Fax:080-25586321 |

Industry Colour: RED lndustry Scale LARGE ' email id: ho@kspcb.gov.in

(This decuntent contains 5 pages including annexure & excluding additional - | | I .

- conditionsd - .

SCHEDULE

TERMS AND CONDITIONS

A. TREATMENT AND DISPQSAL OF EF FLUENTS UNDER THE WATER ACT.
1.

2(a) - The sewage/domestic efﬂuent shall be treated in septlc tank and Wlth soak p1t No overflow from the soak pit
1s allowed. The septic tank and soak prt--shall be as per 182470 Part-I & Part-II

........

3(a). The trade ef ;:lumt generated in the mdust'feff
standards stipulated by the Board in Annexure-l

record.
S. The applicant shall not change or alter etther the quallty or the quantlty or the place of discharge or temperature
or t e pomt of dtseharge w1theut the prevmus consent/ penmssmn ef the Board | = | -

6. The apphcant shall not allew thedtseharge from the other prermses te mm wnh the d1scharge from hIS premlses
Storm water shall not be allewed to mtx
| measunng dewces are 1aa l SRR ST s R

7. The daily quantlty of d)
indicated in ¢ s eensent erier‘ ‘}f': f:;

..........................................

......

8. The apphea:at ef"f%?all ';' se cmly te the place menmned in the Censeat erder and dlscharge of
treated/untreated eutsxde the premlses 1s net perlmtted o R it el e

.......

.............

B. EMISSIONS:

to collect the samples at any time in aecordanee"" th the prevlsuns ef the Act and Rules made there under.The

tolerance limits of the eonstttuents forming the emissions in each of the stacks shall not exceed the limits laid down
in Annexure-II.

2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements including ladder as indicated in Annexure-II.

3. The applicant shall upgrade/modify/replace the control equlpment with prior permtssmn of the Board
C. MONITORING & REPORTING:

1. The applicant shall get the samples of effluents & emissions collected and get them analyzed once a

..........

Annexure 1 & I1.

2. The applicant shall maintain log beoks to reﬂeet the werklag eoncht:en of pellutlen eontrel systems and also self monitoring
results and keep it open for mspectmn S : E i T |

d store it properly till

treatment/chsposal w1thout causmg pellutlon te the surreundmg Enwrenment

2.The solid waste generated shall be handled & dtsposed by scxentlﬁe methed w1thout causing eye sore to the
general publle and to the surroundmg enwronment o = A G
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. harnataka State Folution Lontro! Board
Parisara Bhavana,N0.49, Church
Street,Bengaluru-560001
Tele : 080-25589112/3, 25581383
Fax:080-25586321
email id: ho@kspch.gov.in

(This document contains 5 pages including annexure & excluding additional
Hns i}

E. NOISE POLLUTION CONTROL:

........

Tl iiizanehs

------------------------------------------
. L. . . L . Ay : .. o . ceoer - I

1. A"decibel” is a unit in which noise is measured.

.o

frequency response characteristics of the human ear. .
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‘3. The applicant shall set-up Environmental Cell comprising of qual;
- with the conditions specified. 7

4. The Board reserves the right to review, lmposeaddltlonalwﬂdltmns,revoke, change or alter terms and

conditions of this consent. | | |

5. The applicant shall forthwith keep the Board informed of any accidental discharge of emissions/effluents into

the atmosphere in excess of the standards laid down by the Board. The applicant shall also take correctjve steps to
mitigate the impact, |

6. The applicant shall provide alternate power supply sufficient to operate all Pbllution control equipments.

7. The entire premises shall always be kept clean. The effluent holding area, Inspection cﬁambers, outlets, flow
measuring points should made casily approachable.

?. The applicant his heirs, legal fe__PI" esentatives or assignee shau have no claims Wwhat so ever to the continuation or
renewal of this consent after expiry of the validity of consent. S
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< w Karnataka dtate Pollution Controi Board
| (CFO-A|r W_aterl | Parisara Bhavana,No.49, Church
S s _ Street,Bengaluru-560001
“ * Tele : 080-25589112/3, 25581383

Industry Colour; RED Industry Scale LARGE _ email id: ho@kspcb.gov.in

(This document contains 5 pages including annexure & excluding additional

10. The applicant shall make an application for consent for subsequent period at least _45 days before expiry of this consent.

11. The applicant shall develop and maintain adeqﬁate green belt all around the periphery.

12. The applicant shall provide rain water harvesting system and shall provide proper storm water management system.

13.This consent is issued w1thout pre;udlé_;fe;te any Co_‘_.__};_:_j Cases peﬂg in any Hon ble Court

14. The applicant shall furnish the Enwronmental statemant for every ﬁnanc1al year endmg with 31st March in Form-V
as per Environment (Protectlon) Rules ----- 1986 ‘The statement shall be fum:shed before the end of September.

15.The applicant shall dlsplay ﬂow dlagram of the pollution control system near the pellutlon contol system/s

..................
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mN 'y KVA  chimney contro“lled*?m the _él' nits 7 - Control pollution control
0. attached Rating ‘height to be  emission U img M3 ‘equipment to  equipments shall
f- ;to provided ‘ be be provided to |
: ;abnve | gmstalled,in _,achleve the
ground ‘addition to stipulated
level g:: ‘chimney tolerance limits
(in Mts)  height as per ;and chimney
col (4) heights
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Note
AEC : Accoustic -Enclosure.s
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narnataka State Yollution Control Board
- Parisara Bhavana,No.49, Church

T —— Street,Bengaluru-560001
Consent No. AW-331040 B3 ure
Valid&?:t E_-,? 3%%63%%0 _ Tele : 080-25589112/3, 25581383
Y il MRV, JUIURO/, o S Fax:080-25586321
Industry Colour: RED “Industry Scale: LARGE | email id: ho@kspcb.gov.in

(This document contains 5 pages includiﬁg annexure & excluding additional
| | onditior

LOCATION QF SAMPLING PORTHOLES. PLATFC ICAL ¢ - e —
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1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as

tttle iampémg pomnts. The sampling point should be located at a distance equal to atleast eight times the
stack or duct diameters downstream and two diameters upstream from source of low distur

a Bend, Expansion, Construction Valve, Fitting or Visible Flame for rectan,

I

Equivalent Diameter =  c-oeeommmeeee . |
| (Length + Width)

that the porthole is closed firmly during the non sampling period '

......

4. The ladder shall be provided with adeqﬁaie-;'_- Safety fea}tﬁfes sa _as_--'.tée' épprdach the monitoring location with ease.
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A

DURING THE PROTEST FROM NEIGHBOURING VILLAGERS, THE MAJOR
CONCERNS AND DEMANDS RAISED ARE AS FOLLOWS:

e Providing Cauvery water facility.
e Repair of village roads, construction and development of new roads.
e Construction of STP unit & Sewers. '
e Health center. '
e Construction of Ambedkar Bhavan.
e Construction of Library and Gym.

~ e Construction of overhead tank. .
e Road and sewer line from Trilium Apartment to Rayasandra Lake.
e Construction of school and playground development.

e Development works of existing cemetery.

o Construction of Park.
¢ Odour and fly control.
¢ Spraying of chemicals in surrounding village.

*Memorandum 1s enclosed in Annexure-8

In order to address the demands of residents, a joint meeting with Gram Panchayath
Members/Villagers& inspection was conducted by Joint Commissioner(SWM)& Zonal Joint

Commissioner(south). It was confirmed during this inspection that there i1s no leachate 1s
~ flowing outside the plant causing health hazards.

Joint Commissioner(SWM) and Joint Comissioner (South) has assured that the
mentioned demands and issues will be attended within certain period and meetings with
surrounding villagers will be conducted regularly(once in two months)and same has been
agreed by them. (procceding copy enclosed Annexure-7) '

Sy

BJBT NT COMMISSIONER (SOUTH)
rghat Banaalore Mahanaqara Palike






_ Commlssroner (South)

h|p of Joint Commissioner (SWM

of meetmg held under the Joint Chairmans
la MSW processing Plant, South

Proceedmgs
fand South) on 16 08 2022 at 10.00 am In Chrkkanagamanga
Zone BBI\/\P Sar;apura Hobli, Anekal Taluk.

Superrntendrng Engmeer South welcomed Jjoint  Commissioner (SWM), Joint

CEO Plants, AEE PrOJects Gram Panchayat members, Villagers t

. meetmg and requested Joint Commlssroner (SWM & South) to Chair the meeting.

ortance to be given 1o providing Cauvery Water Facility

1 As per eragers request imp
Chrkkanagamangala, Shantipura, Gattihalli,

to thL Surrouhdmg five villages i.€;

Choodasandra and Raysandra. _ _ _
2 2nos of RO Plant Project of 1000Ltr/Hr capacrty in which one is completed and other

h’]S mmor techmcal iccues to be completed within 15 days as per JC (SWM)
drrectlons Borewell point must be marked by concerned Geologist and necessary

actrons to be taken.
3 Constructlon of LTP of capa

Ny wrthm 6 month'r time period.
ying outside of Windrow Shed should be emp
been issued.

ould be carried out In surrounding

city 50000L 1Is under progress which will be completed

4 Process rejects | tied immediately work
order from Executlve Engineer, Projects- -South has

5 Sprawhg of chemicals for odour and fly controls sh

- f.;f:_ erages regularly
- '_ 6 Kalyana Mantapa constructed by Br
South should be provided with Power Supp

7 Necessary Actrons for repair work of Roads an
South Prorects <hould be fully completed immediately.
. 8 Surface run ‘off wash water from the plant should be arr
. wrthm 50000 tr capacity Leachate tank and prpellne between syn

to RCC Leachate sump should he set right.

uhath Bengaluru Mahanagara Palike Projects-

ly ana completely furnished.
4 Drains which is partially done bv

ested in Plant premises
tax Leachate tank

1 ‘r%l“
Zonal Joint( OE%? ner
South Zone - ..L \
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Bruhant Bangalore Mahanagara Palike

Executive Engineer Project South pertaining to Chikkanagamangala village premises developmental works from 2016-17 to

present year.

Sl. Est Cost (Rs. Work order no. &

No Name of Work In lakhs) Job Code no e Agency Status
Providing cement concrete, pavement in front of

1 |Muneshwara Temple in Chikkanagamangala Village, 39.09 310-18-000121 12411718, KRIDL Completed
Anekal Taluk. 08.03.18
Providing PUMP and Motor to existing borewells in 126/17-18,

2 Chikkanagamangala village, Anekal taluk 9.99 310-18-000124 08.03.18 KRIDL Completed
Construction at primary health centre at Chikkanamagala 127/17-18,

3 4___=_mwm m_-_—..-mv:Hm hobli Anekal Taluk. 39.19 310-18-000127 08.03.18 KRIDL OOBU_O»QQ
Providing and construction of concrete road form 128/17-18

4 |Abbappa house up to Lokesh residence in 31.99 310-18-000119 08.03 Am. KRIDL Completed
Chikkanagamangala Village, Anekal Taluk. ol
Providng R.O plant and other works at 129/17-18

5 |Chikkanagamangala village, Sarjapura Hobli, Anekal 22.49 310-18-000117 08 om..ﬂm. KRIDL Completed
Taluk. e
Providing and construction of concrete road and RCC
drain from Govt. School upto Narayana Reddy Residence 130/17-18,

6 lin Chikkanagamangala Village, Anekal Taluk. 49.90 310-18-000122 12.03.18 KRIDL Completed
Providing and construction of concrete road and RCC

7 |drain (both side) from Munireddy house up to Lake bed in 99.09 310-18-000120 131/17-18, KRIDL Completed
Chikkanagamangala Village Anekal Taluk. 15.03.18
Providing Metalling, and aspalting to main road from
Muniramareddy residence upto Narayana Swamy 132/17-18,

8 residence in Chikkanagamangala Village, Anekal Taluk. Bo.ee 310-18-000125 15.03.18 N Completed
Providing and construction of concrete road, Rcc drain
(both sides) from Munireddy residence up to 133/17-18,

9 |Sukanyamma house in Chikkanagamangala village, 45.99 310-18-000118 15.03.18 KRIDL Completed
Anekal Taluk.
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No Name of Work In lakhs) Job Code no privine Agency Status
Providing and construction of cement concrete road and
RCC drain from back side of Rekha Residence upto 134/17-18,

10 Revanna Residence in Chikkanagamangala Village, 54.99 310-18-000123 15.03.18 KREA. Completed
Anekal Taluk.
Construction of culverts to Rajakalluve near old age 128/19-20

" |home in Chikkanagamangala vilalge e R 06.02.20 HERCH. DS
Construction of concrete roads from Puttamma House in 132/19-20

12 |Gopal House 46.00 310-18-000319 08 0250 KRIDL Completed
Construction of Drain and Concrete Roads from 129/19-20

13 Mariyappa House to Madan Layout 50.00 310-18-000318 06.02.20 KRIDL Completed
Construction of Drain and Concrete Roads from

14 |Cchikkanagamangala main road to Paravathappa land.. 50.00 Completed
Deviopment and improvemens of parks in " 130/19-20

15 Chikkanagamangla Vilalge 50.00 310-18-000323 06.02.20 KRIDL Completed
Constlruction of drains and concrete roads from 153/19-20

16 |Chikkanagamangala main road in Parvatappa land 50.00 310-18-000317 13.03.2020 KRIDL Completed
Construction of cross road in Chikkanagamangala village B

17 i . 50.00 310-18-000322 15211920 | vshmanraju |  Completed

13.03.2020

Developmental works to be undertaken around Solid

1g |Waste disposaliprocessing unit — Chikkanagamangalal 100000 | 310-20-000180 3/21-22. | b Raghupathy | Work in progress
(Bengaluru South Constituency) 28.04.2021 i P

Total 1815.71
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